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CRUER SHELT
CmrT\va\/\\ APPLICATICN NO lOw or  25¢ |

Applicant (S) W\m\wl\ ¥ev. Doy "}‘Wv

Respondent (s ) V. O.’\\_ A ow)
]
Advocate for Applicant(s) 15.W gb\ﬁvd‘c\/\/ S . Ganma M Ueha D,
/

.

——————————————————————— B L PP e e e i e b - ——— e o .
Notes of .he Registry ' Dawe ;Or’ier 0f the Ty gl ‘-\
“““““““““““““““““““ R T
| 11403.01 |
/ M i | Heard Mr.S.3armi learned
| ' """“ | counsel for the zpplicant znd
. . ‘ 7 ! © aleo MroB.CoPathak, AadloCeUeo-Cy
fo. . P respondentse
-~ g" Yoo 26 503699 : Application 13 aomitted.
E aled. A AL &&%}Jw Issue noticc to the respond.nts
C . ce
. . 'le %Rq:l.m (’3) ’. ‘to shov cause as to why the
'“_1%3_ ' ‘intecim order as prayed for gchal/
' Py not pc granted.
‘ . S\W& . List on 4.4.01 for orders, j
U( Wv}p\\ j : /J
~ 0
Mv) %V ! . ( - L((/\:"\""
- ' vicmber
- | 1= ‘
/é- - 2o / l 4.4.2001 Four weeks time all®
- . a ’ the respondents to file'
/&n N7 < Nedr e \ » y , o
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CASed b (e , ~ 9.5.01.
/7?;,1- G )1 Lo 1k 5'5/ | /U’“q
’} o ‘ Vice-Chairman

u:y?/ 7 nkm




Lo ek O 100 of 2001 C e

9:542001 Written statement has been filed«

P S any, within three viee s?ﬁrOm today.

List on 1.6, 2001 for orders.

R ety "“3 ‘..T:';’u R

c BB .

' Vice-Chairman
bb ' .
16.5.2001 " Heard Mr. S. Sarma, learned counsel &

' - il for the applicants. Mr Sarma has submifted

that he has been mstructed not to press.
: the application. , Accordingly the application -
. is dismissed on withdrawal. '
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

application under section 19 of
Tribunal Act

the

< 1E8E)

M,

Central

fAodmind

oD

et NE a v e w s s s ]

strative

BETWEEN

Shri HManoj Er.Dey.

Casual Horker

Working under SDE CAdmm,office

Aizawl Mizoram.

A11 India Telecom Employs

Line Staff and Group-"DY

Mizovam, Division,

CAirzawl, represented by,

T Ministry of

-:1

Divisional Secrebtary, Bhri

The Union of India,
Fopresented by the Beoretary to
FoDmmmunioation.

The Chairman Teleoom Commission,
Sanchar Bhawan, Mew Delhi.

The Thief
LB Telecom

General Manager,
Civole,

CBhill ong-7Esaal.

The General Manag
Mizoram, Telecom

Mizoram.

i I3
ot the TOM.

Union

4 8 now & ¥ w e RSB

K. Hoswamni .«

o mow 8 % e # 8B ®a

o u o

Fespondents.
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e PARTICULARS OF THE OFEDER AGATHNST WHICH THIS APPLICATION IS
MADE:
This application is divected against the order dated
Lo
: i?uilnﬁﬁﬁm issued by the General Manager Telecom, Aizwal,Mizovam,
i :
‘. 1 -, . . .
FIBES by  which representation filed by the applicants has been
i ] ¥ 5
. . i .
Voo ldisposed of illegally . The instant application is also divected
| i
Lo , - .
! the action of the rvespondents in nobt considering
Tof the applicants for regularvisation of their respective services
hpur sant bo soheme and divections of the Honble SBupreme Courd by
v\
I . . : .
hwhich wnder  fthe similar  facts situation like that of the
Ie
!
ﬂ:ﬁﬁi; named been benefited. The applicants  have
‘ algo made a grisvance against the orvder dated 21.9.98 issued by
ﬁ the TDM Mizoram while disposing of  the representation filed
i
Ir

garliey by the applicant pursuant to the Judgment and order dated

I7.6.98 in 0.0 Mo 103 by the applicants.

2. LIMITATION:

The applicants declare that the instant npr ication has

-y

‘been filed within the limitation period prescribed under section

“Ei of bthe Administrative Tribunal L 1 EE5.

il

(3. JURTISHICTIONS

|

i

I

1 . .

] The applicants further declare that the subject matte
| cof  the instant case is within the jurisdiction of  the Honble
o '

Tribunal.
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4, FACTS OF THE CASE

Gl That the applicants are citizen of India and as zsoh

they are entitled to all the rights, protections and privileges

|
s guaranteed by the Constitution of India .

[

2 That in the instant application, the Applicant Mo.Z is

Hhe Divisicnal Secretary of A1 India Telecom Employees  Union,

Uing Staff and group-D, Branch and he.

more  particularly

lication.

s

veflected i the Annesure-A  to this  Original fp

the casuwal laboursers as i

listed in  the

iy
L
o
)
Bi
]
o~
o
i}
%

Arnesure-0  im also similarvly situated like that o
v

y

xabion has beesn filed

icants on whose behalf the

applicant Mo.l. Accovdingly the cause of action and relief
wt S

for by  the applicants  are same. Thus the

that they may be allowed to Join together  in &

. ..
ﬂpﬁilﬂ&ﬁtm pyay T

Bingle application invebing rule S0420h) of CAT (Frocedure’ Rules

ﬁﬂﬁ" b minimise bthe number

s . o _
olist containing the names and pardticulars

of the applicants is annexed herewith and

marvked as ANMNEX]

abourers whose interests are being

Mo 2 oin the instant application wers

from 1989 onwards  on

all appointed in

drawing thslr wagss

hasis. The applicant

i
i
| N

ACGE-17F and ACE-Z0 pay slips and some time by pay ordevs,

LnGes

will show that they are casual workers of  the Dept. of

WAk

which
Telecommunication  and hence the applicants pray for a divection

-

P to bhe respondsnts o produce all the relevant documents at thm



E%im@ of hearing of the case.

oy

“ovr better  appreciation of the factual ition  the

rservices particula reflected in the aurEe-n may be  referved

¥

Ctoe They  are still continuing in theilr respective posts  as

reflected in the Annexure—A till
o, That some of the similarly situated employees belonging

cbo the postal Department had approached the Hon'ble Supreme Courid

ion for regularisation, as has been prayved for in  ths
instant application and the Hon’ble Supreme Court acting on their

Writ PFetition racd i

@d  certain dirvections in  regard i

o as waell as grant of temporary status  to those

labourers of the Department It is pertinent to
cmantion heve that claiming similar benefit a group of similarly

situated employees under the respondents i.e. of  department of

ecommunication had also approached the Hon'ble Suprems  Oourt

i a similar direction by way of filing writ petition (00
ML 1282789 (Ram SGopal & Ors.Vs. Union of India & Ors) along with

several wribt petition i.e. 248786 eto. In the aforesaid

writ patitions the Hon’ble Supreme Court was pleased bo pass A

similar  divection to the respondents authority  to prepare

soheme on & rational

im for absorption the casual labourers as

far  as  possible, who have been workipg more than  one

their respective posts. Pursuant to sudoment bthe Govh,of India

0 f Communication, preparved a scheme in bthe name  and
stylas "lasual labouvers  (Grant  of  Temporary Status and

commuinicated  vids

FegularisationiBSohems 139"

Mo ZES-10/789-8TH dated 7.11.8%. In the schems Certain

‘oenefits  granted $o the casw

i

tatus, wages and da

pay scale of vegular



xme dated

Copies of the saild Judoment and

7.11.8% are annexed
s S That as per the schems as well as the directions issusd
i

Byl the  Honfhle Supreme Court in the mantioned  above  the

| . . P . :
applicants ars entitled to the bernefits described in the scheme.

ths QUqlef cations

as i the aforesaid

vardict of the Hon'ble Suprems Condrh

datas descoribed in the Snnexure—A may be rvrefeveed to for  the

the factual position.

id

the responden after ilssuance of the afor

v bime of  whioh

i

further clarification from btime b

l
|
‘i
o b g e e R " . R T PR ; wie o I S 9 B =2
mention  may be made of letter No,ZE89-4/92-8TN-11 dated 17.17.97
|
[
|
|

workervs of the Deptt.of

189 were eligible o be conferred

rbisfying other 2ligible conditions. The

L8Y has now further been extendsd up  to

pursuant  to a judgment of the Brn Bench  of the

Tribunal delive

ed oon 13,3028 in 08 No.750/94.  Pursuant

ko the sald judoment delivered by the Ervnabkulam Bench, Govi  of

India, Ministry of Communication issued letter Mo, BE-52/92-8PD-1

by which the benefits of conf favrring btemporary

laboursrs have beesn sxtended wp bt the

up o bhe

|




ection to the respond

the samse at the time of
|
i
|
i

4.8, That the ben
givoulary  of  Govib.of

i the ins

Ly .
- ORI

applicants

cirvoumshtance

byg

R R N
= its have

grant

stated above

1w Minist

pursdant o the Supram

carn not be any e

be ewdended ©

#hall  not
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Hiom?
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toe mention heve that the

£ 43}
fipe < mmmn S i -
e

1%
b

of b

e Depbb.of

4

m
1
|
h

the

India

Wiorkers in

ants to produce an authenticated copy

Bparing of the instant application.

gfita  of

im to bhe

reguired o

tant alion when they are
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Witk oI

warkers

and presently working in the Dept

Both  the Deptis. under

o E"

v }i ¢

g ourt

arthly as bo the

applicants

L
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P B

Fie granted  to

same bhenefits as have been

king in & Dept.of Fosts.

Ticants that the casual labourers

Telecommunication arve similarly situated
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oy mim § e e
LODE g 2 &

Deptt

evant schemes were prepared as  per  the

brle Dourt delivered

their judogment  in

the Deptt.of Telecommunicati

vared in respect of casual works

earlierv both the Deptts.

Communicaticon. Therefore, there is

the

R

of both

s

under the same Ministry. It is

casual workers of the Deptt of FPosts  on

u-h

areg granted mach sore benefites

Beptt.of  Telecommunication.

o e ewbtended to the casusl
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felecommunication having regard  to

arve unchey the same and thes
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1.1, That the

fo 7w 6 whsrebhy 46
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Iif the casual
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is  no earthly

Canual  workers

Wt 3
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not be  extended wikth Lhe similar
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Manager, NJE
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Boware & competent
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in view of afore-

they entitled to be regularised m
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(wavking under the Respondent No.d made several representations to

vid representations  the

by concerned. In one of the

e authori

gwimv&ﬁﬁ of the applicants on whose behalf this application is

s Lo Wihh some obhes

raflected.

ntations apart from the other grievances it
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. 11. 37 dis  arnnexed herewith and marked

ARNEAURE~E

&Gy o wovkers working under AQssam Civele  had

..... !" - . 1

approached  this Honfble Tribunal by way of filing 08 Noo293/96

arnc this Hon®hls Trikb bt oallow the afore-

id app! bion oon 13.8.97 by & common judgment and order.
1

A oopy of the sald order dated 13.8.37 is

ith and marked as ANNEXURE-7,
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ilarly situated
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caction  of the respondents have il
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being aggrieved by  the a
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i order dated 17.6.98 is

annexed herewith and marked as ANNEXURE-S,

4217 That thereafter the respondents i.e. the Teleoom

ot

T TR S

ued an ovder dated 21,998 to  the applicant

i

gty
fot

relevant facts which were not at all
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the swact factual
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of the Honfble Suprems

by themself for grant  of
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Wikt osmome  ulberior
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the applicants from their legitimats claim

on. Mg stated abe ave highe
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T .MM RE_THE _CAJUAL WORKERS nnexnge-h
SR AWITH RPCORD)
SL. BAME . Date of Working Place Working under Mode of Remark
. No. - Entry Whom Payment
'1.'5371 Upendra 1..’1.89 Telerhone 2DL0.T MG-17  Vorked .
Roy , . Exchange Alzawl Rg.1870/~ on MR
Aizm:l ’ pam.fixed toMay’ |
2. 8r1 Wx:ipeﬁh 1.1.89  Telephone 3.D.0.T o .
Ray Exchange Alzawl =G Om O
' Luangnual o
3o Sri Monoj ¥re 1,1,89  T.D.M Office SDE(Admn)  -do- 30w
Dey . ' Alzawl 0/o the .
e . o, 2izawld
4o sri‘ Ramala 1.1.R9 Telerhone ADJIET(OCE) « do = -30-
: ’Kanta Singh A Exchange = Aigawl
. _ Alzawl
+Be 3ri 2fay Rr. 1.1.90  5.D.0.T Office DOT @0 IO
-Das . : , Aizawl Almawl :
6. Sri Subhash  1,3.90 -do- T ~d0- .
, Ray : : 3
7.-Sri Bikhil  1.1.91  Telerhone ~d0m -do- . =80~
Ray o Exchange \
Azaw)
8. Srl Tag Bahadur o v
Chetri 1.1.91 R - =G0=- ~30w .
3.0,0,7 Office ~do= ~do=-

Alzawl



/¢ . . ‘““18 a 9\
It &Qt.
: | rmrrgtm ARS OF THE CASUAL WORKERS =~ Amnexupe = A

L ' (WITHEED RECORD)

31. Y, Name

seesocvnng

. ’
t Date of Working TWorking under Mode of - Amount
1 No. . Entry Place Whom Pagment ., -~ -
P : _
"' 1. 8ri Prem Chetri 1.3.92  Telephone S.0.0.T ACG-17 R5.1800/-
. o . 'EKChGﬂQQ Alzawl 'P.M.Fixed
'i . . Aizawl |
" 2. Sri Pulal Kr.  1.3.92 ~30= ~dom - ~do- ~dom.
| - Vakta " ' e '
0 3. Sri Gautam ¥r. 1,3.93 ~do- | ~dow ~30= ~BO
g . Das S | g -
| 4, Sri Utpal Kr,  1.3.93 = =do- B0 30 e
Das ‘ : : ' ‘
5. 5ri Midhu Bhusan 1.3.93 ~do= " wlom ‘wdo= . dom
. Ray- . ' ;
6. 5ri Som Thapa = 1.2.93 . ~do- ~do- ~do- ~dom
»"‘ . C
' 7 Sri Dipak Chzkra~-1+3.93 Telerhone SDaE{(G) O —lo-
borty , Exchange Alzawl Lo
o Thingsul
' 8. trd Sagar Thapa 1.3.93 Telephone B.D.0,T wdo= | welo=
o E L Frchange Alzawl -
| , Alzavwl ' ‘
© 9. Sri Bijon ¥r,  1.3.93 © do-  -d0= ~do- ~do-
' Ray N . - | .
\ ) ' .
10, Bri Swapan Ray 1.1.97 Telcphone S.D.E(G) " wdow- ~do..-
. g ' Exchange Eolasib
| ‘ Kolasaib '
11, Sri Sindhu 1.6.92 ~dow —iCm wdom - wdom
. Singha _
12, S5xi Wakul Thapa: 1.6.92 Telephone S3De0eT =l Qe o=
. , Exchange Alzawl »
Aizawl ,
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o OFFICE OF THT CUTRF GUUAL DAINAGER "TELECOMs N.I3 L CIRCLR,

;\ - GHLELLONG - 793 00, "o , co :

_ - ) RS S ACRARAR & AL LA LS . SR ‘ Lo

L L { i+ Minutes of R AR Ho et

KL v VII -R.J.T.M.Meeting dtd: 28.11.95. RO "';
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L * The following are the Minutes of the XVII Regional:- ,
'J.C.M. Mecting held in Shillong on the 28.11,95, under the,Chair-
manship of Shri V.P.Yinha, Chief General Manager Telecom,}M;E;q;,
Shillong., - o RN N ot

. . o ".i

Members present in the Meetings

B WA
Official side . Btaff side v ., . o
lo Shri H.C.Singh,D.G.M. (a) x,shriqrxpuxta;neaden:ataﬁfﬁsiaéi’"‘gggx,
2. Shri G.K.Chin,D.F.A . 2.8hri N.Chakraborty,Secy;StaffxSidqbéfg
3+ Shri c.$.Kataria,T.D.M/SH. - 3.8hri Gopal Das - C Sy
4. Shri G.N.Chyne,A.G.M(A) 4.shri s8.8.T Gashnga. '
'S« Shri M.Pal,A.D.T.(ESTT.) 5.Shri M.Kulla Singh. ;
i 6.Shrl S.KX. Ghosh. . ;
. 2 7.Shri I.L-ROY. o . I
: ' > 8.5hri M.K.Bhattacharjee. SRR Bt
M ' 9.8hri 5.Lynqdoh, . - T
10.5hrd M.R.Lyngdoh. o o
11.8hri M. Buddhi Singh. - : ‘ ;‘f
. . | iy
Others " Observers. A

l. Shri B.K.Chakraborty,SE(C) 1. Shri surajit_Chakraborty/sn.; SR

2. Shrl sanjay Kumar,E.E.(C).'sH2. Shri N.L. sha,@tanagar, ST,

3. Shri R.P.Sharma,A.D.T(Bldg.)3. Shri S.K.Sharma, Imphal. e
- n 4. Shri Tridip-Dgs,Shillong;Wf.‘)

s ey

(I ;:'-|_
(AN

Before the agenda was placed into for discussion,
the staff side pointed that (1) the wosl 'SORKAR' was mispelt at.;:
the entry of the Adwinistrative buildiny (ii) The brief was illeg~.i &
ible (iii) Brief on old item may be sent alongwith meeting notice. .t .y

and (iv) Memo regarding approval of nom.of members be circulated, . - /i
to all R-J.C-Mt Memberﬂ, . | " ) ._.‘:' "

‘ | ‘ L
R . e RE T i
2 RCVIEW OF OLD ITEMS: . S
- Item No.l - - | R
. . , )I, " \
. . X o . ) K ".' i
-15-10/93 L.B. NE GUWANATI: The first offer, was rejected singe . “
AD(Bldg.)/ (it was not in a suitable area. ‘llowever, new offer" —Qb% :
SE(C) /sii. - has kren received and.the same is being.examined.f?Of;‘ i
‘ - o | R =
14~2/94 DEDUCALON OF G.P.I. OF TSM: A.O.(TA) has issued -~ 7
A.0.(TA)/ instruction to all Units to furnish G.D.F. Schedules .
D.F.A of TSWs.Prov,Balance silp will be issued for amount: "
o - deducted 0 Tar, — = 3 - . o
¢ vgé\‘ﬁ?&“§9V&L S
| ' T L
14~4/94 CONST@CTION OF OFRICE ACCOMDM. & (QUARTERS ¢! A
g e 2N AP D O ICE —
gg?gfé. ) T.D.M. Office building at Imphal,Site plan & strup-
2rag. ture Plan have beon submltted to C.E. Office where
estiuvto is being taken UP‘\QW/ :
/%;h\
: - » .2. L
e o
\ éQ(w = SR ‘ph ?x l "
O e ot
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. / s ' XV IERTCH~MM T
| Co (Hew Pojntg contd) !
RECTT. or grepps HAE 11 Group 1o AND ‘DY pogrs '
l&i&ihmggﬁiﬁg T e
This may be'diSCUSSUd in LJgcM, Manipur,

Glosead. ' Co
7 Co

IrNBEGULADR OCCUPATION o TYL.ITI Two STORY QUARTERS IN“
!Eﬁiﬁ?ilziLEEESEEHEEE@QBRQQEET)8

e e e "“-‘-—-—-——" . :
, This may be discussed in the Standing Committea, S
il Moreover, it 4g confirmed that the quarters wag i
' : alloted o project Officials doing project works '
' in the Circle and Necessary deduction ag per rules”
A will be made 50on .Matter Mmay be referred to stapa g -
J _ Committcao, Clogad . }l"ﬂ
{ \ ey i
3 31—11/95 ABNORMAL, EARMARKING or BY~POsT QUARTERS FOR E~10p ‘ ?

| AD(Blag. )/ IE@MHGJ&@JLI_ELONG! —
1 DGH(A) T X ' "”"@
) D.G.M(A) will look into it. .K}L v S

i32-11/95 | N o
1 AD- () @ ON,_E._?;&ME@;%AUPA-L-Qm_ﬂg?:@.- “OR_GROUP'D' ciprs

! heo Dircctorata will bg apﬁ?ghdﬁéd in ;Espcct off

' suggestion ¢given by the staff-side to equest for b

' - One-Time relaxation of Gr-D rcerultment citing ;Q\ L
£ the actual shortagc Of the¢ cadre in the circle - SRR R

with justification of the requirement.,
33-11/95, RECREAT TON LDMENITIRS 10 cnpe HOSTELIERStPtincipalgi X
- Prepl-crrc will Justify the Fequirement  for broviding the U :
i amenitics to {he hosteliars. ; PR

R
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, ' ( G.N.CHYRE )
‘ . . - aGM(p),

‘o, ' y; S Pl SR . — 1]
A e T A—
Iy,

M , Secretary, AR
‘}%&?#L%RQSIQMETING/% Dt.27,02.9. fegional JcM,N.E.Telecom,

B, i i'i”}'f'}:ri;[ /37773773%,,” “ Im{(zr:ﬁr “hill ong-1.
Cony to: '

1. &1 Telecom Digtriy Managers/srrs 1q

2y The Regional gou Members ; ' R

3« *he sr.pas to CGMI and pgy (Devip Circie Offico,shillong.

&y THe DE,CTSD'N.E.Circle) Guwhahati/hll Gr.Officrs in‘C.OlSHﬁf{
2. Circle Socrchnricsx of Unions SRS

| {. . o i ;
/()vf», : G

For:Chief Genl.Manager Telecom, RS ‘:
N.E.Circle,Shillong.,“ R A |
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Lo Moghalaya 354

—

TNy op . PR [l
LITApuite 537

Hagaland S5a
4 T4 AR - * ¥
o PlANLPUN 5SA
IR ~ ")y~ 1 ny
e .’.\‘AJ..\Llll‘(,nc..'.l D5 e 55N
TS \
SO N O LR R Ara ) IS TATAY

Reocrnian
mibos s She dixation
recguisition pi
reciui et sl

!

aneih

O

ey
PRIV

sy gt dawy 20
DL staf

ot

Copy el nfemmation and ne

10

o
=N

Phe delacon. Digi
Shillons/Dimapur/3

[ T
LY

are reoguesteod
representation. of

DLy O P LECOMMULTLCAR TONS
GEHERA

be gubjnct
anoon 144

h_g{@gr‘

M= 5~ a\

L HANACER TET ECOMMUNICATIONS
IILLONG=793001! '

. | V.
pdat Shillong, tho &5 June/96
OT/Mew Delhi'siletter. Mo.269-5/96
ling Onc time relaxation t6 N.E.
dOO DRNS, C-GblioTu' l“.‘E. CirCle,

Ho, of E DIY4a .
45
45
50,
60|
80"
120 !

— e

15 should be done a: per existing
incddcated above is inclusive of

3 day non reesruitibyg units. However, the R
to the ceiling limit of the total

~1991." :

D

/ﬂ)

A
_ G.MN. Chyn o
Asgtt. General Manager (A)
or Chief Guncral Manager Teclecom.
, 1.8, Circle, Shillong. :

1

o

)
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cengary action to

ich Manager, ¥

mphal/Agartala/Itanagor/Adzavl.
to ensure that the over all

persons belong to weaker ‘section,,.

tribute the same as indicated below:

-~

!

L AR
e

L/‘/ %A/ ;f'éﬁ“"*'ﬁf'&mv,;i;«n.(,g';m,{'," ;
3 S

’ [ . - S . "
) oLoine gocicty, wlio are recruited as DRM, does nat’s
a0 below Lhe prescdiribea percentage in accordance
Tewdth the Govi., of [Indla instruction issucd from
time to timc, S " ‘
Cer i . . BN T
Faet, SIS CL1 5D, Guwahati,
8o the DL, C.Tom.Cd, Shillong. f
0-10, The A0, (D) /A D.T, (T), C:0.,| shillong.’
- o T B e RN ! . .
11, The G.M.M. (TR, “hillong,
: i2, The C.G.4, (Task Force), Guwahati., .
) 15, Thi S.EL{Civil), Shilleng. ‘ o
B Ll Wive w (Blec), ol cNef j l
I ; :"i,{.’._. J’) s VZ'\._g [,,,,_"Jti,,*/(,.tm,, . (:’.‘/ ;//‘ ' ﬂ . ‘. '
, /
'/ N ’ 50, . //" Y » : . ; ‘
[ (- (’,) p 6 ¢ ?/{/L,(‘::':.(A \/‘ / xS ri\./ép'(v/ « . / /[ /%\
(o " L A NN "
N Al S o el e , L/(-- : ZW%/ sl '
oo ! Y \,Jg" for Chief Guncral Minager Tclccem, :
Wive oy A Shillong - 793001% . V. ,
¢l . ; s '
oL ' » . 5
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o f%jﬂ Efmﬁm i slecom Employess Undon ﬂ..l’m
¢ Group-ID. Mizoram Division, Afzenwd Branch
o A Alrmel-796009 i

,I o 11 ooLes e

oe ORS00 Sl /3 700/ atued 2zt alzanl, tha 6%h low?v7.

To,
Tia Tclrccm istrict Nanager, |
thizoram SO, HiZawdle - ' *
/ ) ~
P bSuind g Zequest for making the Contrastual Lebour into yejular laoboul.
Giw, '
., YNith dua honoux L obeg to state thot the folliowing few linsa for
your Lngedl sfe necensary actian. Por your king information the ecbove sald mate

tcr discuS?ud in differont octaaslons. Mzom the office records oll of ve know

——ae

i tﬁat Jppronuadtﬂ v 199 jies. of Contractual lobour axe wariing in fhim BE5A

A — e ———

since 1an bucke Tha dotalls eof thelr name and uats of. jolning are waclosed

§::&§GE;_;E:37 refereonce., In view of Lhe shortaye of Lino Staff and day to
day Fapld work of the notwork regularlsation of the Centrastual babourdls
vary.much essentiol, | H e
B &0 thwre“vre, unaer Lnds erltial junctien undarsiyned rcmucﬁ»
Ling you to teko 5 proat necessary ecilcn 3¢ that xejgulurlsation of the Conw
trao%unl Lnoaur aapoqrtha list may be ccupletod immudiatoly.

Thanking yuu in anticlpa&ion.'

-

[ U

L _ : Gincerely fouxs,

s [
E)(_/Q_ —
{, Keiie GUHMAME )
. lhkuvﬂﬂ Seerptary,
©o 7o "- ! RO
Gopy to g . ‘ b L LA %'/l
! o { .lr.‘,,',.’ I/,.‘ SERRT.
i . 1) . Tha Chiof leneral Mansger Yelscom, flat.eC81Cla, ! hlllong fox lﬂf0dﬂ¢b£mﬂ
‘ GhY neseptaly\ approval of the saild matter ln ccenuction witih wery very
e Boekwand staka 1o, ML LOY e '

‘
PRI

o The Circle lsevetary, aITiU, Line Staff & Groupfu? N.o.Clircle, ihilleny
‘for AnToxmation rnd necevsaery action gloose, )

3) 7 Thw ﬁrﬁmmcraﬁmry:\Aizmwl/hunQXa& for information,

“h o o K0 Q o
' Y r§>£VJ) o s —a—~~~”]
‘ / ( ;" * - . . ‘J
' ]Mu m'"l,rru'on' y

({SW ’LQQ\ '/f ﬂ/ ‘r | ‘,-"..’, , , ,
\ ; ' |
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THE CENTRAL ADMINISTRATIVE TRIBUNAL (J;;;/f
GUWAHATI BENCHsssssrss st 3sGUUAHATI

srans il wHE G

, UA ,N0.105/98
211 India Telocenm Empleyess , )
" Union & anr, eve Applicants,
| Versus | ’
Union of Indis & Ors, .o ’ Respondents,
-PRESENT-

" THE HON'BLE SHRI G.L.SANGLY INE, PEMBER(A)

For the Appiicants 3 M8, K Bharm,

Mr,S,Sharm, Advecatea,

Fer the Réabmdantﬂ Ar,G,Sharm, Addl,C,G,5,C,

R . iciper

”"Km““""[""""'a"“' R

' i

This application has been submit<ed
by,the a@pplicants who are Contractual I
Casual Labour. They have submitteqd |
representation before the competent f
au@horitiea of the respondents
them to make the applicants. into regular
Césual labour. Thig répresentation dated
6.}1.1997 has not been disposed of by
the respondents. Ia the factg apg |

requesting

contd.. ¢

1

| " ( S.K.BOSE )
Telecom District Manager,
Alzawl,Mizoram SSa.

A NNEXURE -

g
8 .




fo

| ‘;?9 SRR - gkttt Vﬂn-n’f’.(\li
L S T
Hetes o Whe Regitey — | Dt o 7 oraer oy e Tiibunal -
IR i .
e 17.6 }gg {Gircumstences, 1 consider that this |
I ‘N e '_5)11c§tion needs not be admitted at |
. present for consideration on merit but ‘ e
34sAt. 1s X0 be Aisposed of with directions ,'(
- L S 1) to the respondents. '
" | ! Accordingly the application is dis- ';
| POsed of with a direction to the respon- [
" | dents No.3 ang 4 to dispose of the |
representation of the_' applicants with
o " a speaking order within 30,.9.1998., ]
: ‘M o Liberty granted to the applicants ! -
Al . / £0 eubmit fresh 0.A. thereafter, if ’
S A a they 8o desire. | )
;«f‘-\ (A & " Application is disposed of. No order |
as to costs. o : S
Sd/-pemen(n)
Peao,Nee |7 Q¢ — |JCOp Ba tod Qq//é/qg

actien te |
Copy fer infermation and nacessary | ;
Shri K,S,Goswani, @ivistemal Sacretary, A1l India Talac:uﬂinl.:::::;’smgj;:n,
k/ Line é‘;?r and Group -0, Mizerem Divisien, Aiz;ué lra:;.:c;u:n N oo
| Rinistry of Commu o Ne
tary te the Gevt,ef Indie,
'Pr.:e g::ﬁmny Telacem Commissien, Sanchar lhluﬂn,ﬂovll;ulhl;”m1
~4. e Chief Go:mre‘l Pamager, H,E,f Telacem Circle, Shi m'gf-ikl"ntl;ng
‘?5: 11'}}: TuI:ocu District fanager, ‘Rizeram Tolacem Bivisien, Tu ’

2wl, Rizeram -7$6001, § L o
M' i J\%ﬁ@ﬂé
R

SECTION OFFICER(D);
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{ sty . . .
ww DEPARTMENT OF 'I'ELI*m’lVUNICATIG\IS
Y OFFICE OF 'THE TELEOOM DISTRICT MANAGER: AIZAWI, :
: $ MIZORAM SSh:

- iNO:TDM/AZL /CONFIDENTI AL /

Dated at Afzawl,the 21st Sept'9g,

4

T
The Divisional ‘
AITTEU L/S and Group'D’
Mizoram Division..

" Subs Regularisation of Casual Labour,

With reference to your representation dated 17th July'98
I give the reply of your representation as follows

1. That you being 'the Divisional Secy AITTRU L/S  and
Group'D' has no authority/pom.; to represent the cases of Casual
Labourers,  You  can only | represent”  linestaff — 5oaF — =&
ﬂiﬁ'emm,SIs,LIs,Rogular Mazdoors and Group'D' Frployees.

representation. Their, post ._cannot be created and does not fall under
establishment. !

conditions of recognition of ithe gtaff union appended with the
campilation of instruction circulated vide Dor's letter No.10 12/87 SRT
dtd.5.5.87, Membership of service union, is restricted to Govt.servant

caly. Neither the Mazdoors on wheam Temporary status has been conferred

instructions/rufss (Decision of the Hon'b
SLP(c) No.587 88/92). =

|
f

. In view of the facts stated above the representation
dt.17th July'98 from the union is disposed off, /

\ : AR
, l'\\ \"V'f W

ANNEw&E '? g

o e

( S.K.BOSE )

Telecom District Manager;‘ i

; Alzawl ,Mizoram SSA..

Copy to & - 4 '
~ The G3MT,N.E.Circle, Shillong793001. l
2. Shri Golap Sanm,ilk‘idl.(I;SC,Suagplr,Rehabari,G\JwahatiB ;

!

.,
' "
|

g |

A | ‘ % . { S.K.BOSE )

, Telecam District Manager,
‘ ) A Alzawl ,Mizoram SSa.
\mcﬂ'\g/ ' .

N

.~

]

N
.
N

N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL “e
” GUWAHATI BENCH

Original Application No.173 of 1999

Date of decision: This the 13th day of March 2000

The Hon'ble_Mr'G.L. Sanglyine, Administrative Member

The Hon'ble Mrs Lakshmi Swaminathan, Judicial Member

l. All India Telecom Employees Union,

Line Staff and Group 'D',

Mizoram Division, Aizawl, represented by

Divisional Secretary, shri K.S. Goswami.
2. Shri ManojKKr Dey.,

Casual Worker (Contractual),

Working under-8DE (Admn),

Office of the TDM,

Aizawl, Mizoram. ...Applicants

By Advocates Mr B.K. Sharma and Mr S. Sarma.

- versus -

1. The Union of India, represented by the
Secretary to the Ministry of Communication,
New Delhi.

2. The Chairman, Telecom Commission,

Sansar Bhawan, New Delhi. . ,

3. The Chief General Manager,

N.E. Telecom Circle;,

zﬂFNSYQ Shillong.
. Q EETN\\G%\ the Telecom District Managcr,
Y : a\A° Mizoram Telecom Division,
“/%k/r gﬁf%:MIZOram' ...Respondents

Advocate Mr A. Deb Roy, Sr. C.G.S.C.

ee s s e wses e ace

"OR D ER (ORAL)

MRS L. SWAMINATHAN, MEMBER(J)

The applicants, 21 in number, fepresented through
applicants 1 and 2, have filed this application being
aggrieved by the 1letter issed by the respondents dated
21.9.1998, rejecting their reprsentation dated 17.7.1998.

2. The aforesaid impugned letter has been issued by the
respoﬁdents in pursuance 6f the Tribunal's order dated

17.6.1998 in O.A.No.105 of 1998. One of the grounds taken by

oy



26
: 2 ¢

the respondents in the impugned order is that the applicants

could not have formed a service union as they were only

Mazdoors on whom fempdrary status has not been conferred.

Another ground\taken is that as casual .labourers are engaged

'
on casual basis for seasonal. or intermitent nature of work,

they do not cone within the purview of the applicants'

representation. They have also stated that their post

cannot be created and, therefore, do-. not fall under regular

establishment.

3. Mr B.K. Sharma, learned . Sr. counsel for the

applicants, has submitted that the reasons given in the

impugned letter can hardly be supported in law, because the

Tribunal has already dealt with these issues in the order

dated 31.8.1999 in Subal Nath and 27 others -vs- Union of

‘India and others (O.A.N4.107/1998 with connected cases) (Copy

placed on record). This order has also been followed in

another O.A., All India Telecuin Eniployeec Urnion and another -
-vs- Union of India and others (0.A.No.129/1999) decided on

9.3.2000 (copy placed‘ on record). He has also drawn our

ST, : . . .
'\Wf—“iﬂtgention to the minutes of the discussion in RJCM meeting

0 G iy

‘ﬁgkﬂé_n 28.11.1995 at Shillong. In this meeting a decision

v d_:’
? gé;?p“’
N

¢ AA\m
hadl )Sien taken with regard to one time relaxation of
i ,

LR\ ' .
o :::;/pé tment for Group 'D' cadre, which reads as follows:
- N < Y ; ‘
VSR 5

.'j "The Directorate will be approached in

. e . - )
\;t§53i~ﬁ?t‘4§ respect of suggestion given by the staff-side

to request for One-Time relaxation of Gr-D
recruitment citing the actual shortage of the
cadre in the circle with justification of the
requirement.”

4. The learned counsel for the applicants has submitted

| .

that there are as many as 120 posts created, accoding to ‘the
details given in 'the letter dated 25.6.1996 (Annexure 8) for
Mizoram SSA in the N.E. Telecom Circle. In addition, he also
relies on a recent communication dated 9.2.2000 regarding
sanctén of'poste of Regular Mazdoors for regularisation of
Temporary Status Casual Mazdoors as on 31.3.1997 and grant of

Temporary Status to Casual'Labourers as. on 1.8.1998 in Assam

Circle......

hid

& ¢

dsy

@4@& o
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Citcle. \(\has submitted that such a provision will be
applicable to the creation rof )gosts and regularlsation of
Mazdoors in the N.E. Circlau His contention 1is that the
respondents cannot. therefore, now say that the posts cannot
pbe created in the N.E. Circle. Having regard to the judgment-
orders of the Tribunal in 0.A.No.107/98 and 0.A.N0.129/99 of
the Guwahati Bench of the Tribunal, the application has to be
disposed of on similar lines. We are in respectful agreement
with the reasoning of the Tribunal in 0.A.No.167/98 with
connected cases. Therefore, the main contention of the
respondents that the Associatin nad no authority to represent
the so called casual employees as they are not members of the
Union Line Staff and Group 'p' staff is rejected. In view of
the earlier orders passed ﬂy the Tribunal, the impugned
;etngr is also liable 'to be duashed and set aside and we do

}4 804 The\appiicant ave contended that they have been engaged
(S - =
ot

;/ /ffor doxng\work of casual nature from 1989 to 1993 and have
(i LAV

i

g‘; bé@n conthéae_ln service of casual nature till date. It is
\ \?ot jgpe- ;é;pondents case that any appeal has been filed
:aQQiﬁbﬁ “the order of the Tribunal dated 31.8.1999 in
O.A{No.107/98 with connected cases and, therefore, that order
has become final and binding which has also been followed in

the subsequent order dated 9.3.2000 in 0.A.No.129/99.

5. Having regard to the facts and circumstances of the
case and the aforesaid judgments/orders of the Tribunal
(Guwahati Bench) in . Subal Nath's case (Supra)‘ and
0.A.N0.129/99, the O.A. is disvosed of with a similar
direction as given in those cases, namely: the applicants may
file representations individually, within a period of one
month from the date of receipt of a copy of this order with
necessary details about their work experiencé alongwith

supporting documents, if any. Upon receipt of such

Q\WM.

QT
o e
iR 2000



representations,

-y -
4

representations, the respondents shall consider the same

individually ~in _accordance with the relevant

rules,

instructions and records, including those referred to. above
and if the applicants fulfil the terms and the conditions of

the aforesaid Scheme, they shall

be granted the benefits

flowing therefrom. In case the respondents reject any~of the

order within a period of six months from the date of recelpt

of the representatlons.

Parties to bear their own costs.

Sd/MEMBER ( Adm )
Sd/MEMBER (2 )

TRUE Copy
xR
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i Wy oo w oavar (9)
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they shall do so by a reasoned and speaklng

et o S P

e




sz

TN

‘gg" TR

~— i
T - e Y]
Ta bate: 15 ™ Moy 9611
v

The General Manager Telecommunications

(Previously Telecom. District Manager)

Mizoram Telecom District, Afzawl.
Subj: Order dated »’3/'2— day of March 2000 passed in O.A. No.L73

Of 19499 by the Honourable Central Administrative Tribunal, Guwahati.

Sir, : .
WIith due reference and profound submission,, 1 beg. to state the
few following line before your.honour. A o A i

That, In the year ()f..Mﬂ*rCﬂSQ_I entered in the "service of Telecom

.as a Casual labour and performing my duties and responsibilities with due

respect till to-day. In the year of 1496 dated 25th JUne, 1240 post of DRM
had been sanctioned for Casual labour (DRM) against Mizoram S$SA, but my
name was not inlisted for such a post. In the meantime, 1 have completed
mare thang@?ﬂ}) years of serwvice and 1 was eligible to for regularisation

as T.S5.M., but my prayer was not been considered by the GM/TDM Mizoram
SSA, Aizawl.

That being aggreived by the sald action, 1 was constrained to move
to Honourable Tribunal by way of aforesaid O.A. and Hon'ble Tribunal was
pleased to disposed of the said 0.A. with a direction to consider my case
against the regularisation scheme dated 7-11-1989.

In view of the said fact and circumstances, I pray your honour
to consider my case in the light of circular's ment for casual emp]pyees/
labours like that of me and pass neccessary order at the carliest.

with kind regacds.

nclo: 1. O.A. bated 13[3)oceD
of _I]Q_ of 1999.

2. WOrking Cerlificate/Experience Certificate.

3. bate of Blrth/school Certiffcate.

Yours sincerely,

/

{ PREM CHHETRI )
" Casunl Mazdoor
Telephone Exchange l<[‘ﬂ 7"5"‘«‘32»
under lhnb.DE (;)T EIJ LL/}
Copy tlo:i= . .
1. The .Chiel General Manager Telecom, N.1i. Clrele, Shillong.

2. The bivector General, Sanchar Bhawan, New Delhl for
Information please.

Prvem e

(PREM CHHETR! )
Casual Mazdoor ‘
Telephone Lxchanpc;{{/.‘ﬂm?”(uri‘@, .
under thPSDEC(Q)T ooz Q

.
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BHARAT SANCHAR NIGAM LIMITED
OFFICE OF THE GENERAL MAN AGER TELECOM
MIZORAM ! ALZAWL

No. G-53/2000-2001/ &€

Dated at Aizawl, the a:jﬁl,@,._._

To,

CRLURA .G LE

/Y(Z\QMM 7 Q% 4‘., ). B
Sub: Yéur rcprescmation dated.. \9“5/\ @O ........... in accordance with the judgement and
o

order dated 133 2000 in O.A No. 173/99 passed by the Hon'ble Central Administrative
Tribunal Guwahati Bench.

In pursuance of the judgement and order dated 13-3-2000 inOQ.A 173/99
passcd by the Hon'ble Central Administrative Tribunal Guwahati Bench, your representation
Dated -5 ~+..is considered in the light of judgement on the basis of the available records.

155180
: As per records, this office has come t0 the conclusion that your candidature do
not fulfilied the conditions laid down in the casual 1abourer (Grant of Temporary Status and
chularim\ion) scheme 1989, containcd in the DOT letter No. 269-10/89-STN dud. 7-11-89
which stipulates {hat the Casual Labourers who ar¢ engaged before 30-03-85 and has completed
10 years of service r¢ only cligible for regularization. You have joincd on |F_§‘ C‘ s
Accordingly your candidature do not fulfill the above condition. .

In view of the above, it is regretted that your prayer for {;mporary status/
Regularization could not be entertained and hence the claim is rejected.

This is for your information in'response to your represcntation dated.. }g\ 5\ 9’0 i

N
-

b

visiomalE

A\
ngincer(l\dmn)

0/0, General Manager {BSNL)
. Mizoram, Aizaw!

Copy to:-
1) The Registrar, Central Administrative Tribunal Guwhati Bench, Rajgarh Road, Bhangagarh,
Guwahiati-7 - with reference to the judgement in OA No. 173/99 for information.
2) The Chicl General Manager (BSNL), N.E.Circle, Shillong for informatjion.

i d Sub-Divisi(;nal Engineer(Admn)
0/0, General Manager(BSNL)
Mizoram, Aizawl

i tnke

-
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THE CENTRAL ADMINISTRATIVE FRISAWAE)

GUWAHATI BENCH HSJGUWAHATI
gage TN

. 0.4.No.100/2k01 Cuvanati Bench

B

Shri Monoj Kr. Dey & Others ... ... ... ... ee e e v een e ... Applicant
5 Vs
Union of India & Others cges oot e e e eee ... ReSpondents

(Written statement filed by Respondents 1,2,3,4).
The_wfitten statement of the respondents No.1,2,3,4 are as follows.

That the copies of the O.A No.100/2001 here in after referred to as application have been

‘served on the respondents, after going through the said appllcatlon have understood the

contents thereof

That the statement made in the application 'save and except those which specifically
admitted and denied by the respondents.

That with regard to the statement made in paragraph 1 of the application the answering
respondents beg to state that the applications of the applicants were disposed of by the
General Manager Telecom, Aizawl legally. As per the scheme the casual labourers who
were engaged after 31.3.85 on special permission from DoT at specific area/works and
who are still continuing for such work in the Circle on 22.6.88 where they were initially
engaged and who are not absent for the last more than 365 days counting from the date of
issue of the order, be brought under the scheme for regularisation but the applicants were
engaged after 22.6.88. Hence the applicants are not at all eligible for regulansatlon and
the action taken by the General Manager Telecom, Aizawl is correct.

(Letter No.269-4/93-STN dated 25.6.1993 is Annexed here as R1).

That with regard to the statement made in paragraph 2 and 3 of the application the
respondents have nothing to comment.

That with regard to the statement made in paragraph 4.1 of the application the
respondents have nothing to-comment.

That with regard to the statement made in paragraph 4.2 of the application the applicant
No.2 is the Divisional Secretary of All India Telecom Employees Union Line Staff and
Group D Mizoram, Divisional Branch. The right of the Union to represent Casual labour
has not been conceded. As per Departmental norms casual labourers are not regular staff
of establishment. The Union can take up the matter of regular staff in their own
Circle/Division and All India concem only. By representing the case of casual labour
directly which is in violation of Government norms of Union activity. He cannot
represent for the casual labourers for whom Union does not represent. That the applicant
No.1 and Others are not civil servants holding a sanctioned Civil post govemed by
CCS(CCA) Rules 1965 and as such he cannot file this application in this Hon’ble
Tribunal. ' ‘

( Letter No 29-18/91-SRT dated 24" Dec 1992 is annexed here as R2).




Peon

10.

11.

12.

13.

14.

2.

.That with regard to the statement made in paragraph 4.3 of the application the

respondents beg to state that the applicant No.2 being a Divisional Secretary, cannot
represent the cause of the casual labourer in violation of the Government norms of Union
activities. It is mandatory to engage casual labourer through employment exchange, the
appointment of casual employees without employment exchange is irregular. Hence such
casual labourer cannot be bestowed with Temporary Status. Therefore the applicants are
not entitled to get this benefit.

( Letter No 29-18/91-SRT dated 24" Dec 1992 is annexed here as R2).

That with regard to the statement made in paragraph 4.4 of the application the
respondents beg to state that as per directive of the Hon’ble Supreme Court of India,
Ministry of Communication prepared a scheme in the name and style ‘Casual Labour’
(Grant of Temporary Status and Regularisation) Scheme 1989 which was implemented.

( Letter No 269-10/89-STN dated as 7" November 1989 is annexed here as R3)

That with regard to the statement made in paragraph 4.5 of the application the
respondents beg to state that as per the scheme dated 7.11.89 the applicants are not at all
entitled to the benefits described in the scheme.

That with regard to the statement made in paragraph 4.6 of the application the
respondents beg to state that the applicants were not engaged during the period from 1985
to 27.6.88 and hence the applicants are not entitled for the benefit.

( Letter annexed here as Rl).

That with regard to the statement made in paragraph 47,48 & 4.9 of the application the
respondents beg to state that the Judgement of the Emakulam Bench of the Hon’ble
Tribunal does not reflect anything in favour of the applicants as the judgement is for
Postal Department. Rules and Regulations of the Telecommunication Department are not
the same with Postal Department. The Postal employees are not getting the same benefit
as the Telecommunication employees. Hence the claim is not correct as per law. The
respondents are from the Department of Telecommunication and hence the production of
the copy does not arise.

That with regard to the statement made in paragraph 4.10 and 4.11 of the application the
respondents beg to state that the respondents approached the Directorate and got sanction
of 400 DRM post which was distributed amongst the 6 SSAs and Mizoram SSA got 120
sanctioned DRM posts. Instruction was issued to recruit the DRMs as per ex1stmg rules
i.e. (to recruit through employment exchange as it is mandatory).

That with regard to the statement made in paragraph 4.12 of the application the
respondents beg to state that as per verdict of the Hon’ble Supreme Court, the applicants
are not entitled to be regularised as per the scheme.

That with regard to the statement made in paragraph 4.13 of the application the
respondents beg to state that the applicant No.2 being a Divisional Secretary of the
Union, has represented on behalf of casual labour/contractual labour in violation of
Govemnment norms of Union Activities.

( Letter annexed here as R2).
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21.

15.

16.

17.

19.

20,

22.

23.

24.

25,

3.

That with regard to the statement made in paragraph 4.14 of the application the
respondents beg to state that this does not reflect anything in favour of the applicants.

That with regard to the statement made in paragraph 4.15 of the application the
respondents beg to state that it 1s not applicable to the applicants as the benefits of
Department of Communication is quite different from the Department of Postal.

That with regard to the statement made in paragraph 4.16 and 4.17 of the application the

. Tespondents beg to state that the judgement and order dated 17.6.98 in O.A.105/1998 was _

implemented as per directive of the Hon’ble Tribunal.

., That with regard to the statement made in .paragraph 4.18 of the application the

respondents beg to state that the allegation is not correct. Action was taken as per
Departmental norms.

That with regard to the statement made in paragraph 4.19, 4.20, 4.21 of the application,
as per judgement and order dated 13.3.99 of the Hon’ble Tribunal in 0.A No.173/99, the

+ General Manager Telecom, Aizawl has disposed of the representation as per the directive
‘of the Hon’ble Tribunal.

That with regard to the statement made in paragraph 4.22 of the application the
. Tespondents beg to state that it is mandatory to engage casual labourer through

employment exchangeé, the appointment of casual employees without employment
exchange is irregular. Hence the applicants who were not sponsoréd by the employment
exchange cannot be bestowed with temporary status.

That with regard to the statement made in paragraph 4.23 of the application the
respondents beg to state that it is not applicable to the applicants.

That with regard to the statement made in paragraph 4.24 of the application the
respondents beg to state that recruitment of DRMs will be done as per existing rules. The

- action taken by the General Manager, Aizawl as per the directive of the Hon’ble Tribunal
- and existing Departmental Rules. Hence the action on the part of General Manager

Telecom, Aizawl is legal as per the department rules. The applicants have no right for
calling the action illegal and arbitrary in nature. Evidently the applicants claim has no
value in the eyes of law. ‘ '

That with regard to the statement made in paragraph 5.1 to 5.8 of the application the
respondents beg to state that none of the grounds for relief with legal provision is

‘maintainable in law as well as in facts. The reliefs claimed by the applicants are illegal

and it has no value in the eyes of law.

That with regard to the statement made in paragraph 6 of the application the respondents

have nothing to comment.

That with regard to the statement made in paragraph 7 of the application the respondents
beg to state that the statement in this paragraph is contradicting . '



1

26.

27.
28,

29.

30.

4,

That with regard to the statement made in paragraph 8.1 to 8.5 of the application
regarding relief sought for the respondents beg to state that applicants are not at all
entitled to any of the relief sought for and as such the application is hable to be dismissed
with cost. . :

That with regard to the statement made in paragraph 9 of the application the respondents
beg to state that in view of the circumstances no interim order is warranted as prayed for.

That with regard to the statement made in paragraph _10, 11, 12 of the application the
respondents have nothing to comment.

That the respondents beg to state that the applicants are not entitled to any of the relief
sought for in this scheme as they have no requisite qualification for those scheme claimed
by them and as such the application is liable to be dismissed with cost.

That the respondents submlt that in fact there is no merit in this case and as such the
application is liable to be dismissed with cost.



VERIFICATION

S INVRNNY

I, -
as authorized do hereby solemnly declare that the statements made above in the Petition are true
to my knowledge, belief and information and I sign the verification on this ...... 4 W:‘ ....... day
of!"\w“ ........... 2001, |

g\Ee\~
DECLARANT
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4 CIRCULAR ND. 1
3 BOVERNMENT OF INDIA
Pt DEPARTMENT Or TELECOMMUNICATIONS

8TN SECTION

N ' B .
; No. 263-10/83-8TN New Delhi 7.11.89

LN

To

’

. The Chigf Banaral Managers, Talecom Circles
. M.T.H.I Neu Delhi/Bombay, Metro Dist.Madras/
4 . Calcutta.

Heads of all other Administrative Units.

Regularisation) Schame,

Subneguent to the issuc of instruction regarding regu-
larisation of casual labourers vide thiz cffice letter No.269-
29/87-871C dated 12.11.99 o schene fur conferring temporary status
¢n cesual labourers whe are Turrently employed and have rendered
& contiruous sarvice of at least ope yaar hag been approved by
the Telecom Commisgion. Details of the scheme are furnished in
the Anncxure.

<, Immodiate action may kindly b taken to confer tampo-~
rary status on ali eligible casual labourers in 4ccordance with
the above scheme. ,

3. in thkig connection |, yoyr Rivd atiention s invited to
letter No.270-6/84~-8TN dated 28.5.85 whersin instructions were
issued tc stop fresh recruitment and employment of “asual labour-
ers for any type of work in Telecom Circles/Districts. Casual
labourere could be engaged after 2 «3.8% in projects and Eloctri-
fication ciredes only for specific works and on completion of the
work the casual labourars se engaaed wvare required to be re-
trenched. These instructions were reiterated .in D.po letters
No.27E-6/84-STN dated 22.4.87 and 22.%.87 from member (pors, and
Secretary of the Telecom Department) respectively., According to
the instructiong subsequently issuod vidae this ofiice letter
No.270-6/84-5TN dated 22.6.88 fresh specific periods in Projects
y and Electrification Circles algm should not he resorted to.

o a W

3.2. In view of the above instructicng normally no casual
labourerg engaged after 20.2.9% would be available for considera—

. tion for conforring temporary mtatus. In the unlikely event of
there being any case of casual labourers engaged after 30.3.8% ~ ¢
requiring consideration for conferment of temporary status. Such
cases chould be refaerred to the Talecom Commission with relevant
details ang particularg regarding the action taken against the
officer under whose authorisation/approval the irregular engage~
ment/non retrenchment was resorted to.

2.3, No Casual Labourer who ham been recruited after 30.3.8%
should be granted temporary status without specific approvalAfrom
this officg.

N 4. The scheme finalised in the Annexure has the concur-

15
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. rence of Member (Finance) of the Telecom Commission vide Ng
%" SMF/78/98 dated 27.9.89. o

5'“ ' Necessary instructions for expeditiocus: implementation.

of the « scheme may k1nd1y be issued and payment for arrears of
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